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(c) whether telephone connections
are given to the public in Giridih in
the District of Hazaribagh freely or
there are restrictions?

The Depuly Minister of Communi-
cations (Shri Raj Bahadur): (a)
There is a proposal for installing an
automatic exchange at Patna, but
none for Hazaribagh and Giridih.

(b) It is anticipated that Patna will
have automatic exchange by 1955.

(c) In view of the limited capacity
of the telephone exchange and cable
pairs, it has not been possible to give
connections to every one on the wait-
ing list. It has been programmed to
expand this exchange during the
current financial year and to wipe out
the waiting list,

Shri N. P. Sinha: With reference
to the reply to part (c), may I know
if it is a fact that the subscribers at
Giridih are asked to supply their
own wires and equipment?

Shri Bahadur: I am not aware
of that.

PrESs Laws

+2118. Shri N. P, Sinha: Will the
Minister of Home Affairs be pleased
to state:

—~(a) how many and which oi  the
newspapers in Delhi were waraad for
publication of objectionable matter and
violation of Press Laws in 1951 and
1952; and

(b) how many and which of the
printers and publishers were convicted
for such violations?

The Minister of Home affairs and
States (Dr. Katju): (a) and (b). 1
place on the Table of the House a
s‘atement containing the relevant
information. [See Appendix X, an-
nexure No. 20].

Shri N. P. Sinha: From the state-
ment I find that about 11 newspapers
were warned for breaches of the pro-
visions of press laws and about 4 were
wartied ¥or publishing objectionable
matters. May I know when this
warning crossas into the realm of
actual prosecution—in other words,
why were they not prosecuted?

Dr. Katju: I 'require notice. Warn-
ing may have been considered suffi-
cient for the time being.

" Shri N. P, Sinha: May I know
what is the dividing line between
matter considered objectionable from
the point of view of security and from
the point of that which is obscene?
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. Dr’ Kafju: Objectionable matter
is objectionable matter. It is a
matter which is really very difficult
to define.

Shri Velayudham: May I know
whether the hon. Minister will be able-
to give a list of cases of warnings or
prosecutions after the passing of the
Press Act?

Dr. Katju: The information I have
given is from 1st January 1951 to 30t
June 1952. I cannot give this further
sub-division.

Shri P. T. Chacko: May I khow
whether Government have launched.
any prosecution against any paper or-
journal under the Penal Code for
circulating false rumours?

Dr. Katju: I require notice.
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Mr. Sveaker: Order, order.

StIPZNDS -

*2119. Shri K. K. Basn: Will the
Minister of Communications be pleas—
ed to state:

(a) the number of trainees granted
training allowance for specialised train—
ing in the >sts  zad Telegraphs
department th2 years 1949-50.
1550-51, and 1951-32;

(b) the tota! amount of such allow-
ance; and

(c) whether the trairees after Lhis.
specialised {raining in the department.
are absorbed?

The Depuly Minisier of Communi-
caifons (Shii Raj Eahadur): (a; and
(b). As persons directly recruitcd in--
to the Posts and Telegraphs in all
categories, including postal and tele-
graph clerks, mail sorters. engineering.
supervisors, linemen. repeater siation
assistants etc.,, are given training
allowance for specialised training, the
exact numfber of trainees and the total:
amount of such allowances paid is
very difficult to compile.

(c) All the trainees after the specia--
lised training are absorbed in the de-
partment subject to their- being found:





